N THE SUPREME COURT OF | NDI A
Cl VIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO OF 2010
[arising out of Civil Appeal D ary No. 3445 of 2010]

M'S CHAVAN RI SH | NTERNATI ONAL LTD. ..... APPELLANT
VERSUS
HwpoA RESPONDENT
ORDER

Applications seeking condonation of delay in
filing as well as re-filing of the appeal are all owed.

Heard the | earned counsel for the appellant.

W see no reason to interfere with the order

I mpugned herein. The appeal is, therefore, dism ssed.

[ SURI NDER SI NGH NI JJAR]

NEW DELH
APRI L 12, 2010.



